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IN THE CENTRAL ADMINISFRATIVE TREBUNAL : HYDERABAD BENCH

THE HON'BLE SHRI R. RANGARAJAN ; MEMEER (ADMN,)

AT HYDERABAD
***
0,A.Ne, 96. Dt,of Decisien 3111-06-°7,
.Elekatty Bala Raju  «. hpplicant;
Vs

1, The Postmaster General, .

Hyderabad Regien,Hyderabad. 3
2. The Superintendent of Post Cffices,

Hanamkenda Postal Division,

Hanamkenda~S06 001, .+ Respondents,
Counsel for the applicant s Mr.S.Ramakrishna Rap
Counsel for the respendents s Mr.V.Rajeswara Rac,pddl.CGSC,
CORAM: =




Offices, Hanamkonda Postal Divisien, Hanamkonda by or
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ORDER

Nene for the appliCant, Heard Mr.V.Rajeswarf

learned counsel for the respondents.
2, fhe applicant in this OA is working as EDMC,
a/w.Marrimuchal, Cherial Mardal in Hanamkenda Postal

*(r‘\r\ .
Due to instruetton of the Cycle beat allowance the al

Rao,

Tadoor,

Divisien.

lewance which

was earlier in existance on the basis of the foot beat was

revised downyardly. Due to the downward reduction

f the basic

-allowance the recovery of the excess ameunt yys sought to be

recovered from him by order No.A-217 dated 16-2-95 (
As per the impugned erder the excegs amount ywgs sough

recovered from the date Qf appointment w,e.f,, 20-094

3. This OA is filed to set aside the impugned ox

dated 16-2-95 (Annexure-I) issued by the Superintend

revision of allowances downward and recovery of exces

nnexure~I)
t to be

89,

der No,A«217
nt of Post
dering

s paid with

effect from 20-09-89 by declaring it 5s arbitrary, urwarranted,

1llegal and frivolous and violative of Article 14 and

Constitutien and with 3ll consequential benefits,

16 of the

ht is

4, An interim order was passed in this OA dated k-11-96
suspending the impugned order dated 16-2-95,

in
5. The applicant/his OA submits that the applica

similarly placed a= applicant in 0A.835/96 and thereby meaning

that the relief as granted to the applicant in OA.835/96 may be

granted to him also, P

6. The learned counsel for the'respéndents submit that this

OA is covered by the judgement of this Tribunal inOA,835/96 and

hence similar order may be passed in this OA also,
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T In view of the above submissien, the following

.direction is giveni-

The revised allowance for the applicant shalquake |
effect from the issue of the impugned order by the fuperintendent
of Post Offices, Hanamkonda. The ameunt if any recpvered
retrospectively before the issue of the impugned orfler dt.
16-2-95. the same shall be paid back to ﬁhe applicant within

three months ¢from the date of receipt of a copy of this order.

8. The QA is ordered accordingly. No costs.

p—2]
(B, PANGARAJAN}

MEMBER { ADMN. )

Dated : The 41th_June 199G,
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3¢ One copy to Nr?ﬁéﬂamakrishna Rao, Advecata, CAT;qua

- YLKR

Copy ta: ) ‘

1. The Postmastar Genaral. Hydarabad Regian, Hydarabad.

2§ The. Superintendent of Post 0OPfices, Hamemkonda Postal
Hanamkonda (

\J-.-

u

Diviasion,

rabady

45 One copy to Mr.va Rajesﬂarafﬂaﬂo Addl.CGSC,CAT,Hyderabad,

5¢& One copy to 0. R(R), CAT Hydarabad.
5. One duplicate copys
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